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My friend, Shri Madhukar, has 
drawn my attention to the game points 
regarding the profit motive and the 
speculative motive and regarding the 
motive of those who by and large 
operate on the cinema scene. This 
needs to be changed. I could not 
agree with him more. But unfortu
nately this* Bill particularly has a 
limited purpose. But I am working 
through various methods to usher in 
what I have chosen to call a compre
hensive film policy.

Shri Joardar has again drawn my 
attention to the misuse or abuse of raw 
stock in the foreign exchange on films 
which are not needed, which are social 
poison. I agree with him. But I 
have my limitations. One of the 
methods of getting over those limita
tions is this Bill itself. 1 hope when
I come with other measures, perhaps 
he will have more satisfaction.

Shri Hazra has drawn our attention 
to certain things. He is divided 
in two worlds He is worried about 
the cultural crisis which is being 
affected very much by the cinema. At 
the same time, he is also worried 
about the small expenditure which 
we migot incur for correcting this 
thing He wants that everything 
should be had free. He wants the 
cinema to be corrected, but it should 
not cost: he w;*nts that there should 
be censorship, but it should be inex
pensive He wants the censorship to 
be more effective, but it should be 
free of cost. To some extent, society 
has to pay if it wants to intervene in 
a powerfu1 medium like this. I have 
been pleading for more intervention, 
not less intervention; I have been 
pleading for positive interventor, 
financial intervention so that this cul
tural input can be made use op to 
serve a positive purpose of society.

MR DEPUTY-SPEAKER: The ques
tion is:

“ThrU the Bill, «s amended, be 
passed”.

The motion tca$ adopted,

16.08 bn.

DEMANDS FOR GRANTS (PONDI
CHERRY) 1974-75

MR, DEPUTY-SPEAKER: We shall 
now take up discussion and voting on 
the Demands for Grants in respect of 
the Budget for the Union Territory 
of Pondicherry for the year 1974-75.

Only one hour is allotted for the 
entire thing.

D e m a n d  No. 1—L e g isl a t iv e  
A s s e m b l y

MR. DEPUTY-SPEAKER: Motion 
moved:

“That a sum not exceeding Rs.
2.49,000 on Revenue Account be 
granted to the President out of the 
Consolidated Fund of the Union 
Territory of Pondicherry to com
plete the sum necessary to defray 
the charges which will come U1 
course of payment during the yew 
commencing from 1st April, 1974 in 
respect c f ‘Legislative Assembly'.”

D e m a n d  N o . 2— A d m in is t r a t o r

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs.
5,000 on Revenue Account be 
granted to the President out of the 
Consolidated Fund of the Union 
Territory of Pondicherry to com
plete the sum necessary to defray 
the charges wh'ch will come in 
course of payment during the year 
commencing from 1st April, 1974 in 
respect of ‘Administrator’.'"

Demand No. 3— C o u n c il  o f  M in is t r ie s

MR. DEPUTY-SPEAKER: Motion 
moved:

“That a sum not exceeding Rs.
2,87,000 on Revenue Account be 
granted to the President out of the 
Consolidated Fund of the Union 
Territory of Pondicherry to com
plete the sum necessary to defray 
the charges which will come in 
course of payment during the y®^
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commencing from 1st April 1974 in 
respect of ‘Council of Ministers.

D e m a n d  No. 4 - A d m in is t r a t io n  of 

J ustice

MR DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs. 
5 36.000 on Revenue Account be  
granted to the President out of the 
Consolidated Fund of the Union 
Territory of Pondicherry to com
plete the sum necessary to detiov 
the charges which w ll conie 
course of payment dunnj-the year 
commencing from 1st April 1974 
respect of ‘Adm inistration of 
Justice’.”

D e m a n d  No. 5— E l e c t i o n s  

MR D E PUTY -SPE A K ER : Motion

moved:
“That a sum not exceeding R*>.

75.000 on Revenue Account be 
granted tc the President out of the 
Consolidated Fund of the Union 
Territory of Pondicherry to com
plete the sum necessary to defray 
the charges wh ch will comp m 
course of payment during the year 
commencing from 1st April, 19 <4 in 
respect of ‘Elections’."

D e m a n d  No. 6— R e venue

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs.
16 01,000 on Revenue Account be 
granted to the President out of the 
Consolidated Fund of the Union 
Territory of Pondicherry to com
plete the sum necessarv to defray 
the charges wh ch will come m 
course of ca>vn»*nt during the year 
commencing from 1st April, 1974 in 
respect of ‘Revenue’.”

D fm and  No. 7—S ales T ax

MR DEPUTY-SPEAKER: Motion
moved:

'That a sum not exceeding Rs. 
3,33 000 on Revenue account be
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granted to the President out of the 
Consolidated Fund of the Union 
Territory of Pondicherrv to com
plete the sum necessary to defray 
the charges wh c*h will come in 
course of payment dunng the year 
commencing from 1st April, 1974 in 
respect of ‘Sales Tax’.”

D e m *nd N o . 8— Tvxts on  V e h ic le s  
MR DEPUTY-SPEAKER: Motion 

moved:

“That a sum not exceeding Rs.
64,000 on Revenue- Account be 
granted to the President out of the 
Consolidated Fund of the Union 
Territory of Pondicherry to com
plete the sum ntcesMiv to defray 
the charges wh ch will come m 
course of payment during the year 
commencing from 3?t Aprrl, 1974 in 
respect of ‘Taxes on Vehicles’.”

D e m a n d  No. 9— Sfchi tariat

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum nut exceeding Rs. 
9,15 000 on Revenue Account he 
granted to the Piesident out of the 
Consolidated Fund of the Union 
Territory of Pondicherry to com
plete the K i m  necessary to defray 
the charge wh < h u ill come m 
couise ot i;a>mrnt during the year 
'oni'nt'icintf from 1st Anril, 1974 m 
respect of 'Secretariat'"

D em and  N o. 10—DisTricr A d m in is -
•*’ \TION

AI" DI.’PUTY-SPEAKER: Motion
moved:

‘ That a sum not exceeding Rs. 
12 56,000 on Revenue Account and 
'tot exceeding R'. 3,20,000 on
Capital Account be granted to the 
President out of the Consolidated 
Fund of the Union Territory of 
Pcndicherry to complete the suras 
necessary to de'rav the charges 
winch will come in course of pay
ment during the year commencing
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from 1st April, 1974 in respect of 
‘District Administrat-onV’ *

D e m a n d  No* 11—Tr easury  a n d  
A c c o u n ts  A d m in is t r a t io n

MR. DEPUTY-SPEAKER: Motion
moved:

‘That a sum not exceeeding Rs.
5,91,000 on Revenue Account be 
granted to the President out of the 
Consolidated Fund of the Union 
Territory of Pondicherry to com
plete the sum necessary to defray 
the charges which will come in 
course of payment during the year 
commencing from 1st April, 1974 in 
respect of 'Treasury and Accounts 
Administration'."

D e m a n d  N o . 12— P o lice

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs.
32,95,000 on Revenue Account bo 
granted to the President out of the 
Consolidated Fund of the Union 
Territory of Pondicheiry to com
plete the sum necessary to defray 
the charges which will tome in 
course of payment during the year 
commencing from 1st AprJ, 1974 m 
respect of ‘Police'.”

D e m a n d  No. 13—J a il s

MR. DEPUTY-SPEAKER: Motion
moved:

"That a sum not exceeding Rs>
1.59,000 on Revenue Account be 
granted to the President out of the 
Consolidated Fund' of the Union 
Territory of Pondicherry to com
plete the sum necessary to defray 
the charges which will come in 
course of payment during the year 
commencing from 1st April, 1974 in 
respect of ‘Jails’.”

D e m a n d  No. 14—S t a t io n e r y  a n d  
P r in t in g

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs.
5.06.000 on Revenue Account be 
granted to the President out of the 
Consolidated Fund of the Union 
Territory of Pondicherry to complete 
the sum necessary to defray the 
Charges which will come in course 
of payment during the year com
mencing from 1st April, 1974 in 
respect of ‘Stationery and Print
ing’.”

D e m a n d  No. 15—M is c e ll a n e o u s  
A d m in is t r a t iv e  G e n e r a l  Services

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs.
6.95.000 on Revenue Account be 
granted to the President out of the 
Consolidated Fund of the Union 
Territory of Pondicherry to complete 
the sum necessary to defray the 
charges which will come in course 
of payment during the year com
mencing from 1st April, 1974 m 
respect of ‘Miscellaneous Adminis
trative General Services'.”

D e m a n d  No. 16.—R e t ir e m e n t  B e n e f it s

MR DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs.
12.69.000 on Revenue Account be 
granted to the President out of the 
Consolidated Fund of the Union 
Territory of Pondicherry to complete 
the sum necessary to defray the 
chargcv which will come in course 
of payment during the year com
mencing from 1st April, 1974 in 
respect of ‘Retirement Benefits’.”

D e m a n d  No. 17— Public  W orks

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs.
96.83.000 on Revenue Account and 
not exceeding Rs. 06,08,000 on Capl-
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tal Account be grantee to the Presi
dent out of the Consolidated Fund 
of the Union Territory of Pondi
cherry to complete the sums neces
sary to defray the charges which 
will come m course of payment 
during the year commencing from 
1st April, 1974 in respect of ‘Public 
Works’/’

D e m a n d  N o . 18—E d u c a tio n  

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs.
1,40,26,000 on Revenue Account and 
not exceeding Rs. 18,000 on Capital 
Account be granted to the President 
out of the Consolidated Fund of the 
Union Territory of Pondicherry to 
complete the sums necessary to 
defray the charges which will come 
in course of payment during the year 
commencing from 1st April, 1974 in 
respect of ‘Education’.”

D e m a n d  No, 19—M edical 

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs. 
7fi,77,000 on Revenue Account be 
granted to the President out of the 
Consolidated Fund of the Union 
Territory of Pondicherry to complete 
the sum necessary to defray the 
charges which will come in course 
of payment during the year com
mencing from 1st April, 1974 in 
respect of 'Medical’.”

D e m a n d  No. 20— In f o r m a t io n  an d  
P u b l ic it y

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs.
3,83,000 on Revenue Account be 
granted to the President out of the 
Consolidated Fund of the Union 
territory of Pondicherry td complete 
the sum necessary to defray the 
charges which will come in course 
of payment during the year co™m 
mencmg from 1st April, 1974 in 
rf-pe^t of ‘Information and Publi
city*.”

D e m a n d  No. 21—L abour  a n d  
E m p l o y m e n t

M R . D E P U T Y - S P E A K E R : M otion
moved:

“That a sum not exceeding Rs.
5,30,000 on Revenue Account be 
granted to the President out of the 
Consolidated Fund of the Union 
territory of Pondicherry to complete 
the sum necessary to defray the 
charges which will come in course 
of payment during the year com
mencing from 1st April, 1974 in 
respect of ‘Labour and Employ
ment’.”

D em and  No. 22—Social W elfare

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs
31,51.000 on Revenue Account and 
not exceeding Rs, 17,000 on Capital 
Account be granted to the President 
out of the Consolidated Fund of the 
Union territory of Pondicherry to 
complete the sums necessary to 
defray the charges which will come 
in course of payment during the year 
commencing from 1st April, 1974 in 
re sp ect of ’Social Welfare’.”

D e m a n d  N o . 23— C o -o peration

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs.
6,84,000 on Revenue Account and 
not exceeding Rs, 6,23,000 on Capital 
Account be granted to the President 
out of the Consolidated Fund of the 
Union territory of Pondicherry to 
complete the sums necessary to 
defray the charges which will come 
in course of payment during the year 
commencing from 1st April, 1974 in 
respect of ‘Co-operation’,”
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D em and  No. 24— M iscellaneous 
G eneral Econom ic Services

ME. DEPUTY-SPEAKER: Motion
xnovevl:

“That a sum not exceeding Rs.
3.33.000 on Revenue Account be 
granted to the President out of the 
.Consolidated Fund of the Union 
territory of Pondicherry to complete 
the sum necessary to defray the 
charges which will come in course 
of payment during the year com
mencing from 1st April, 1974 in 
respect of 'Miscellaneous General 
Economic Services’.”

D em and  No, 25.—A griculture 

MR. DEPUTY-SPEAKER: Motion
•moved:

“That a sum not exceeding Rs.
32.78.000 on Revenue Account and 
not exceeding Rs. 3,79,000 on Capital 
Account be granted to the President 
out of the Consolidated Fund of the 
Union tenrtory of Pondicherry to 
complete the sums necessary to 
defray the charges which will come 
m course of payment during the 
year commencing from 1st April, 
1974 m respect of ‘Agriculture’.”

Dem and  N o . 26.— A n im a l  H usbandry

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs. 
7,53,000 on Revenue Account and 
not exceeding Rs. 93,000 on Capital 
Account be granted to the President 
out of the Consolidated Fund of the 
Union territory of Pondicherry to 
complete the sums necessary to 
defray the charges which will come 
m course of payment during the 
year commencing from 1st April, 
1974 in respect of ‘Animal Hus
bandry'."

D em and  No. 27—F isheries 
D epartment 

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs. 
16,66,000 on Revenue Account be
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granted to the President out of the 
Consolidated Fund of the Union 
territory of Pondicherry to complete 
the sum necessary to defray the 
charges which will come in course 
of payment during the year com
mencing from 1st April, 1974 in 
respect of ‘Fisheries Department'.”

D e m a n d  No. 28.—C o m m u n it y  
D e v e l o pm e n t

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding 
Rs 23,30.000 on Revenue Account 
not exceeding Rs 29,0000 on Capital 
Account be granted to the President 
out of the Consol.dated Fund of the 
Union territory of Pondicherry to 
complete the sums necessary to 
defray the charges which will come 
in course of payment during the 
year commencing from 1st April, 
1974 m respect of ‘Community Deve- 
loyment* ”

D e m a n d  No. 29.—In d ustries  

MR DEPUTY-SPEAKER; Motion 
moved:

“That a sum not exceeding Rs.
4.84,000 on Revenue Account and 
not exceeding Rs. 10,50,000 on Capi
tal Account be granted to the Presi
dent out of the Consolidated Fund 
of the Union territory of Pondi
cherry to complete the 90ms neces
sary to defray the charges which 
will come in course of payment 
during the year commencing from 
1st April, 1974 in respect of ‘Indus
tries'.”

D e m a n d  No. 30.—F ood a n d  Nutrition  

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs. 1,
44.000 on Revenue Account be grant
ed to the President out of the 
Coasolidated Fund of the Union 
territory of Pondicherry to complete 
the sum necessary to defray the 
charges which will come in courts
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of payment during toe year com
mencing from 1st A p n , ^
respect of ‘Food and Nutrition

DtMAND No 31 — Electricity

MR DEPUTY -SPE A K ER  Motion 

moved

‘ That a sum not exceeding Rs 89
71,000 on Revenue Account and no 
exceeding Rs 33,72,000 on Capital 
Account be granted to the P fS iden  
out of the Consolidated Fun5 of 
the Union territory of PondichenV 
to complete the ^m ^necessary  U, 
defray the charge. *h ich  w ill .ome 
in course of payment during th 
veai commencing from 1st Apni, 
1974 m respect of Electnci y

D e m a n d  No 32 — P orts a n i> P ilotage  

MR D E PU TY -SPE A K ER  Motion

moved.

"That a ium not exceeding B i  1 
91 000 on Revenue A u o u n t  an  
n o t  exceeding Rs 2 32 000 on Capital 

Account be  p a n te d  th«  P ” S‘f ® c 
out ol the Consolidated F u n d of the 
Union territory oi P ^ ' * err> ” 
complete the sum, necessary to 
defray the charge, which will come 
,n course of payment during the 
year commencing from 1st A p n  
1974 m respect of Port and P * * -  

age’ ’

DEm « d  NO 34 Loans to Govekn- 
m e n t  S ervants

SHRI DINESH JOAJRDER (Malda) 
There are two items.

MR DEPUTY-SPEAKER One is 
the demands and the other the Ap
propriation Bill which x$ more ur less 
a tormal matter after the Demands 
have been granted

Theie are cut motions given notice 
of by Shri Arvmda Bala Pajanor

SHRI ARVINDA BALA PAJANOR 
(Pondicherrj) I am moving all of 
them

mb D EPUTY -SPEAK ER  

moved

Motion

'That a sum not exceeding R®
14,67,000 on Capital Account be 
granted to the President out of the 
S d a t e d  Fund of the Union 
territory of Pondicherry to comPlc,? 
the sum necessary to defray the

Servants’ ”

Six I beg to move

That the demand under the head 
Administrator* be reduced by H* 
100”

[Need for setting up an inde
pendent tribunal to inquue 
into the <harges of corruption 
against ex-Mmisters} (1)

‘That the demand under the head 
Administrator’ be reduced by Rs 
100 ”

I Need for the appointment of 
Ombudsman with a view to 
protect the various rights of 
the dtizens as enshrined m 
the Constitution] (2)

‘ That the demand under the head 
Council of Ministers’ be reduced by 
Rs 100’

[need to ieduce expenditure a® 
there is no popular Ministry) 
(3)

That the demand under the head 
‘Elections' be reduced by Rs 100”

[Need for holding elections im
mediately to enable the 
people of the Union territory 
of Pondicherry to have a 
popular Government] (4 )

‘ That the demand under the head 
•Public Works* be reduced by Rs- 
1 0 0 ”

[Need for providing drinking 
water facility to all the vil
lages and towns) (5)



‘That the demand under the head 
‘Public Works* be reduced by 
B*. 100."

[Need to construct roads to 
connect the villages with the 
main roads] (6 )

"That the demand under the head 
Education’ be reduced by Rs. 100,"

[Need for re-orienting and bold
ly implementing the education 
policy as assured at the time 
of merger] (7)

“That the demand under the head 
‘Education’ be reduced by Rs. 100.”

[Need for coordination in the 
educational system In view of 
the forthcoming proposed 
University ol Pondicherry]
( 8 )

ME. DEPUTY-SPEAKER: The Dc*
mands for Grants and the cut motions 
are now before the Hou&e.

•SIIRI NURUL HUDA (Kachar): 
Mr. Deputy-Speaker, Sir. towards the 
end of March the Pondicherry Gov
ernment fell; the Legislative Assemb
ly wa/ evolved and the President’s 
Rule was introduced. Sir, the leaders 
of the Congress Party, big or small 
always cry hoarse that they and they 
alone are the custodians of democracy 
and hurl the allegation that the op
position parties are destroying the par
liamentary democracy in the country. 
But what we find in Pondicherry? We 
find that even though four to five 
months have elapsed the President's 
rule is being perpetuated there and 
despite repeated requests and de
mands, elections for the Assembly 
have not been held and no one knows 
when it is going to be held in future. 
Pondicherry is a small place. The 
Assembly had 30 members and popu
lation is five lakhs. In such a small 
place like this it is difficult to com
prehend why the Congress Govern
ment in the Centre Is not able to hold 
elections there. When the President's
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rule was imposed in Gujarat and de
mand-5 were made for holding early 
elections there it was stated on be
half of the Central Government that 
Gujarat is a big State having 68 as
sembly seats and a population of a few 
croics. The delimitation of the cons
tituencies would entail some time and 
as such the elections could not be 
held there before 17th of August the 
date scheduled for the President’s 
election. Even this argument does not 
hold good in the case of Pondicherry. 
As I have already stated it is a small 
place with much less population as 
compared to Gujarat and there is 
hardly any justification for withhold
ing elections there for the last four 
to five months. All the opposition 
parlies m this Ilou-e and outside have 
been demanding that elections should 
be held promptly ’>ut nothing is being 
done in the matter. Therefore, it will 
not he very difficult for anyone t'> 
conclude as to ’A*ho is protecting 
democracy and who j s  destroying it. 
Tiie ruling party i>. as ever, using 
President’s rule to serve its own 
interests. They holJ elections j^st 
when it suits them and they per
petuate the rule as l^ng as the situa
tion continues Lo be unfavourable 
to them.

16.10 hrs

[S hri V asasntt S athe  in the Chttir.].

During the last version the Govern
ment had introduced a Bill to prevent 
defection and the Government was 
very keen that it should be passed 
early. The Bill was subsequently re
ferred to the Joint Select Committee 
of both the Houses and the report is 
yet to come. Therefore, the House 
and the Government stands commit
ted to the principle of the Bill i.e.. 
they are against defection. But what 
have we seen in Manipur’ Only a few 
weeks ago the Government in Mani
pur fell and every one knows that 
the Congress Party through conspi
racy and by encouraging defections

•The Original speech was delivered in Bengali.



Irom other political parties engineer- for the rights ot the people oI Fondl
ed and brought dbout a iall of the cherry the elections should be held
Government and now a Congiess sup- and the Presidents rule should
ported Government is m power be brought t0 m end I also
Last May when the Bill was intro- demand that the elections must oe 
duced m this House the Prime Min- held During the ne\ two u onths
ister bhrimati Indira Gandhi and at September 01 October the Presi-
Shri Dikshit the Home Minister had dents rule whici dots not take into
v t o  clearly told this House that account the people * a piraUons, should
they were interested m the eailv pas- be replaced b> a popular C overn- 
s>age of tae Bill to ensure that a elec- ment which will work and uph Id the
ted representative was not able to de- Jnteiesti, ot the workers, ciltnatois
feet from one political party to an- and other pooi pe01)le oi the sute
othei and they were also eagei to pro- Wlth thls j concludt m speech
\ide safeguards so that none could
benefit from such defections But SHRI K GOPAL (K«rur) Mr
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assurances given by the ruling party 
have no sanctity because soon after 
this Pondicherry Government was 
ousted through defection The ruling 
Congress party makes lot of high 
sounding promises which are mostly 
for public consumption lather than 
implementation and much less bv their 
own party

The President s rul#» m Pondicherry 
xs a rule by the oureaucrats there It 
is but natural Sir, that under such a 
rule educational, social ana other re
forms which should have been u*.her- 
ed m long ago are not being introduc
ed and this can lever be introduced 
until and unless a popular Govern
ment comes in power It is fio ii fins 
angle also it is necessary that elections 
should be held immediatel/ m F01 di
cherry failing which Government's as
surances will have no meaning and 
value and people will judge them on 
their merits There!01 e, Sir, in the 
background of the discussion on the 
Budget demands for Pondicheiry and 
more so when the Deputy Minister 
and other Ministers of the Congress 
are present here in the House I would 
like to demand on behalf of my partv 
that if this Congress G overnirent  
attaches least sanctity to their own 
assurances if they have the least re
gard for parliamentary democracy 
which they claim to uphold and about 
which the\ speak Icudly so much and 
hi often and if they have anv regard

Chairman, S11 I rise to support the 
Pondicherry Budget When 1 sa> so, 
my ADMK f 1 lend opposite lo ks at 
me curious v as to how I can support 
tne Budget when wo opposaJ it when 
it was presented b> them 111 Ponoi- 
cherrj I would l«kfc to tell him that 
it was not the Vote on Account that 
we opposed but it was ju«t that there 
was a Budget leakage and wc felt that 
when a Goverment a part\ which jb  

in power cannot ke«p the Budget sec
ret what else can it do That is I he 
reason wh> we opposed the Vote on 
Account

Commg to the situation there m 
Pondicherry which was luled by 
ADMK with CPI as a partner, I say, 
they only created a mess The damage 
would have been much more if my 
CPI friends even though we diTer in 
many respects with them had not kept 
them in check

SHRI G VISHWANATHAN (Wandi 
wash) Do you difter with them’

SHRI K GOPAL Politically in 
some respects When they found that 
they were beyond redemption, they 
had to part company with DMK I 
do not have to tell \ou how the elec
tions came and how the present rule 
came

During the rule of DMK or even 
now I am sorry to say no serious 
effort is being made to raise resources 
For example there is very good scope 
for that m bus transport Why is a 
Transport Corporation rot being
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formed so far? At least for long dis
tance routes, the bus transport can be 
nationalised. This is one way of rais
ing resources.

Secondly, Pondicherry is a place of 
great tourist importance. I am sorry 
to say that, even though the Union 
Government came forward with a 
proposal to start a youth hostel, the 
land that was required, namely, two 
acres of land, was not allotted by that 
Government or even now.

It was promised that a University 
would be established in Pondicherry, 
but nothing has been done so far. I 
would like the Government to go 
ahead with this immediately.

About port development, I do not 
have to tell the hon. Minister how 
much congested is the Madras Port. 
Even though Tuticorin is declared a 
major port, still the traffic is very 
heavy. The Pondicherry Port can be 
utilised for the benefit of all the 
southern States.

As far a$ food position is concerned, 
the State which was self-sufficient 
some years back, has now to depend 
on other States. I would like to see 
that the present administration or the 
administration that is to come there 
pays attention to this aspect.

Another point is about thermal sta* 
tion. As it is, Pondicherry is getting 
power from Tamil Nadu and Tamil 
Nadu is getting power from some 
other State. A  thermal station is im
mediately necessary and I request the 
Government to allot special funds for 
this.

Finally, as far as economy measures 
are concerned, 1 understand that in 
the present administration the over
heads are too much. I would request 
the hon. Minister, Shri K. R. Ganesh. 
to see that the overheads are kept to 
the minimum and the economy mea
sures are implemented.

SHRI JYOTIRMOY BOSU (Dia~ 
mon<1 Harbour): Mr. Chairman, Sir 
they talk about economy and reduc

tion in unproductive expenditure, etc., 
etc. You are a knowledgeable person, 
Mr. Chairman. You would see from 
page of the Annual Financial State
ment that, for police, the amount had 
risen from Rs. 45,47,000 to Rs. 50,78,000 
for a tiny State like Pondicherry; tha 
administrative expenses have risen 
from Rs. 8,92.000 to Rs- 9,47,000. 
These are productive expenditures? 
But in the matter of labour and em
ployment, it has gone down from 
Rs. 9,40,000 to Rs. 8,94,000.

Mr. Chairman, you know that the 
conditions are changing. I have here 
a very vital document. This is about 
National Wage Board:

“As a first step, the Government 
may, on the basis of our recommen
dations, adopt a Resolution on Wage 
Policy. It may then set up a high- 
level statutory National Wage Board 
to implement this policy. . . ”

SHRI MOHANRAJ KALINGA-
RAYAR (Pollachi); Which is that 
document he is reading from?

SHRI JYOTIRMOY BOSU: This is a 
documents from the Planning Com
mission, Perspective Planning Divi
sion.

SHRI MOHANRAJ KALINGA-
RAYAR: Is it a published documertt?

SHRI JYOTIRMOY BOSU: No.

AN HON. MEMBER: Then how did 
you get it?

SHRI JYOTIRMOY BOSU: I am
not obliged to divulage the source.

SHRI G. VISHWANATHAN: You
should place it on the Table of the 
House.

SHRI JYOTIRMOY BOSU: Yes, I
can.

MR. CHAIRMAN: Before you quote 
from it, you should place it on the 
Table.

SHRI JYOTIRMOY BOSU: “Objec
tives of Wage Poilcy. In 'Approach to 
the Fifth Plan’, removal of poverty 
and attainment of economic self-re
liance have been set as the two major
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tasks Wage policy, as all other poli
cies, must derive its rationale fiom 
the^e basic tasks Proceeding from 
this premise, the appropriate objec
tives of w age policy may be to ensure 
minimum wages

MR CHAIRMAN You cannot take 
advantage of Pondicherry Budget to 
quote something which is not relevant 
to the debate You always tiy to do 
anything on an̂  Bill

SHRI SHYAMNANDAN MISHRA 
(Begusaiai) The intej,iation in the 
Ashram at Pondichtny takes, place at 
a higher level

SHRI JYOTIRMOY BOSU The 
point is how the allocation has come 
down fiom Rs 9 lakhs to Rs 8 lakhs

MR CHAIRMAN You may please 
leave the document here The ques 
tion of its admissibility will be decided 
later

SHRI JYOTIRMOY BOSU Let the 
Minister not comi and tiy to dictate 
to the Chair The Chair would not 
listen to the Ministers We know it 
It savs

2 to ensure the workers and 
employees a due share m fruits of 
growth,

3 to rationalise intu occupational 
inter-industrial and inter regional 
wage differentials and‘ reduce d  s>- 
p a n t i m a phased mannei,

4 to eliminate progressively, un
justified wage differentials between 
the organised and the unorganised 
sectors ”

Further on, it says

“The objectives of wage policy 
cannot be realised if wage determi
nation is l«ft to the market forces ” 

This i<> very important and very 
interesting

MR CHAIRMAN How is it rele
vant’

SHRI JYOTIRMOY BOSU It is all 
about the labour policy and the Gov
ernment's wage policy.

MR CHAIRMAN We are on Pondi- 
cheriy budget

SHRI JYOTIRMOY BOSU Is it 
outside India” This for the whole 
counuj It is a document produced 
by the Planning Commission It says.

in oidei that the workers and 
tmployees may have incentives to 
work
MR CHAIRMAN I hope you will 

not lead the entire report

SHRI JYOTIRMOY BOfeU I was 
quoting

“ enthusiastically and thus pro- 
mite national growth, they should 
dnectly shuie the fiuit« of this 
giowth An appiopnate arrange
ment tot giowth sharing by the 
workeis and employees should be 
an important element of wage 
policy ”

These are veij important things 
and I am delighted that I have been 
able to get a ( op> It goes on to say

4 Besides a share m the benefits of 
overall growth of the economy m 
the form of a growth, the woiker 
may also be prowdtd with an m 
centive to higher productivity and 
co-operativ< industrial relations by 
giving him a share m the profits of 

„ the concern w here he is employed 
Since the subject is being studied in 
depth by the Bonus Rev lew Com 
mittee while tp^ogmsmg its im- 
poitance we aie not making any 
comments ”

Further on thev say

“The mam components of such a 
profit policy should be the follow
ing

1 to eliminate and, if that is not 
fully practicable take over through 
fiscal devices price and distribution 
controls and other methods, the 
excessive profits resulting from the 
exercise of monopolistic and oligo
polistic power

2 to reduce excessive profits in 
sweated industries to reasonable
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levels by eliminating the exploita
tive features of these industries—

6. to appropriate a reasonable 
proportion of profits into the na
tional fisc through direct taxation;’* 
Then they say:

“The wage policy conceive»d by us 
requires the Government to play a 
key role in implementation. Mini
mum wages for different centres 
and regions have to be estimated 
and enforced. An appropriate spec- 
trum of skill grades has to b.‘ 
worked out on the basis of proper 
evaluation of skill differentials and 
premium oosnt for each grad** 
determined----

As n first <.tep, the Government may. 
On the basis of our recommendations, 
adopt a Resolution 011 Wage Policy It 
mav thf'n «et up a high-level statutory 
National Wage Board to implement 
this policy.”

Thi1 ic the interim report «lvon bv 
the Plnm'ii'o Commission doted 7th 
March ’ *>7' TW' Government is sit- 
f'nR over it Mr Raghunath Rf\ld»* 
was asked in the other House, he r’c- 
rlined. I will not say Rajya Sabha 
Therefore, with your permission, I 
Iavw on the Table

MR. CHATRMAN: You please fcive
it to me You cannot lav it on the 
Table. The question of laying it will 
be decided later on.

SHRI JYOTIRMOY BOSU: The
Chair has Accented it. Let the Gov
ernment '.how theii face and explain 
♦heir conduct as to why thev are •'it— 
ting over this report from March 1973 
■fltl to~day and why the interim re
port Is not implemented. We want 
an explanation from the hon. Shri 
Gam-ph

MR. CHAIRMAN: This is an ingeni
ous wav of bringing up a document on 
some other Bill.

SHRI M. KALYANASUNDARAM
tTiruchira^alli): As Finance Minis

ter, the hon. Minister who is now go
ing to reply may not be in a position 
to reply to all the points that we rrnv 
raise here, but I want the Home Mi
nister to take note of all the points 
and examine them and send us their 
replies.

Flr«l of all I would like to say that 
there ip no justification at all for the 
continuation of the President’s rule 
in Pondicherry. The delimitation 
work is over. Electoral rolls are 
ready.

SHRI JAGANNATIIRAO JOSHI 
(Shajapur): But the defection work
is roi Mill complete!

SHRI M. KALYANASUNDARAM: 
That is what I am coming to. After 
all. the previous speaker pointed out 
thi’ that it is a very small State, 
smaller then a corporation; there are 
oniv ?0 assembly p?ats and election 
cin he held within no time; what is 
required is only issue of notification; 
the machinery is ready for holding 
election the people al«o are eager to 
have ‘.lection This is the present 
portion They are tired of Gover
nor's rule. They are getting disgust
ed with the vay administration is run 
there My friend Mr. Gopal was til
ling us about some misuse or what
ever it is As per the experience of 
th ' F<."dVherrv peop’e, worst popu- 
Imv Government even would hive 
been better than the Gov<rnor’s rule 
I should say; that is the position. I 
am not making this statement ju«t to 
nnswer Mr Gopal. That is a fact. 
Flection must be held as t.arlv as pos
sible. Before holding election for 
Vs mbly there is no meaning for 
taki’ jy rtefmn for boldine election for 
municipality and panchayat bodies. 
I f  T am correct, the Governor is ins
truct* - to hold election for municipa
lity snd nnnchayat bodies. There is 
a new Act Formerly these were cal
led communes. One advantage of the 
earlier French administration was 
this The whole area of Pondicherry,

accorded the necessary oer- 
not treated as laid on the Table.

•The Sneaker not having subse qu.ntly 
missicn, the document was
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Karaikal, Mahe and Yenam was 
covered with communes including 
smallest villages. They had given 
greater powers to the Commune 
mayors. An Act has been passed re
cently and that Act is being given 
effect to. While giving effect to that 
Act ths Governor has dispensed with 
the Mayor but the council continues. 
Under the new Act the Mayor’s func
tion has been taken over by officials 
and as a protest the councillors are all 
boycotting and there is some element 
of noncooperation between officials 
and elected representatives of these 
local bodies. Government must give 
proper instructions and they should 
elect them from among the members 
according to the Act. This is pro
vided in the Act. Why this is being 
evaded or subverted is something I 
cannot understand. The Governor 
must be instructed on this point also. 
Sir, I understand, the Governor is 
being guided from here to create pro
per conditions for holding of elections 
in favour of these two congresses I 
can assure the Government here and 
the leadership of the Government 
here that however much they might 
try and however much they might use 
the Governmental machinery there is 
no possibility of Pondicherry getting

ly stable Government under the 
leadership of the Congress—either 
singly or both congresses ♦ogether. 
That is the position there. Don’t 
waste your time and energy and tire 
the people with this experience. Don’t 
prolong it any lnnger.

They think thev can give a  stable 
Government there. The Governor is 
of course there. I do not knew whv 
this Governor was chosen there His 
experience as an officer of the Modern 
B a k e r y  vill not be adequate for run
ning a State of that type. The poli
tical parties are very active thfrc. 
He wants to show that he can run 
the Government better than the poli
tic ans. That is where the trouble 
comes and he comes into clashes with 
the politicians. He is actively indulg
ing m DO'tMr"* ^uther there is an 
\  sh ra m — Aurobindo Ashram—vhicS 

visited by each Central Minister

very frequently. I do not want to go 
into details: The Aurobindo Ashram 
is like a State within the State. They 
misguide the administration to the de
triment of the interests of the people,
I may tell you that it is to the detri
ment of the Congress itself. Congress
men cannot create an image there by 
these methods. I do not know whe
ther the Lt. Governor is aided by his 
Chief Secretary. He comes from 
Andhra—-from big landlords’ family. 
And both these people are running 
the administration and ruining the 
lives of the people. Earlier they are 
recalled the better it is for th» State 
and for the people of that State.

SHRI JAGANNATHRAO JOSHI: 
There is a demand from many State* 
for the recall of the Governors.

SHRI M. KALYANASUNDARAM: 
This reminds me of those leaders who 
say that there should be democracy 
without political parties. He seems 
to have a regard for this ideology. 
Let them take him to Bihar or any
where else. I say that the food situa
tion is very bad.

SHRI M. RAM GOPAL J’KDDY 
(Nizamabad): Why don’t you get
some food from Tamil Nadu?

SHRI M. KALYANASUNDARAM 
There also food riots are goint* on If 
what is happening in Tamil Nadu 
and Pondicherry is any indication, 
this would happen and von w ill  have 
( i imoort even paddy from the foreign

untnes. You will have to go with 
a begging bowl to the foreign coun
tries for paddy. Tamil Nadu i; a 
surplus State in rice. Sjmilarly, 
Pondicherry is also surplus ”, rice. 
Their requirements for the whole year 
may be less than about 75,000 tonnes 
Th v moduct* 1.70,000 tonnes of rice 
ar I other millets of which rice alone 
a< 'unts for 1.60 lakhs tonnes. Jn 
sp te of that the Government have 
f j i ’ed to procure in time. What is 
hvtnpening to-day is that rice is being 
srjid at Rs 5 a kilo. I  can understand 
the difficulty of the DM K. here. 
What happens in Pondicherry is this. 
The smugglers from Tamil Nadu go
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and loot rice and take it to the other 
areas.

SHHI G. VISWANATHAN: D.M.K. 
represents the Tamil Nadu Govern, 
ment and not Shrt Kalyanasundaram.

SHRI M. KALYANASUNDARAM' 
You are in power and not Shri Kalya- 
ftadunriaram.

SHRI G. VISWANATHAN: You
will never be in power.

SHRI K. GOPAL: Both oI you wiP 
not be m power. We are going to 
be in power.

SHRI M. KALYANASUNDARAM- 
Let it lie. You are not going to re
main m power after 1976. Let us 
see where you are. We will take the 
challenge. Go on The people will 
decide. It is not Shri Gopal or Shr« 
Kalyanasundaram who will decide. 
It 15 the people o f  Tamil Nadu who 
will deciae that.

So. Sir, rice is not available in that 
State leave alone the price of it. Long 
queues are there and the people have 
to w;>it for the whole day and returr 
without n e e  after the whole dav. That 
is the position in Pondicherry Thai 
if; the misition with regard to ricc. 
Somethin (4 must h e  done to rush 
stocks to Pondicherry for the public 
distribution machinery. Thev have 
exhau^te.! the stocks. Now. whatever 
stocks of kerosene, cement, sucnar. #»t«. 
are allotted to Pondicherry the same 
are di*nosed of outside Pondicherrv 
itself. They do not *ven take it to the 
limits of Pondicherrv. They dispose 
of these thirsts either in Madras 01 
elsewhere.

Now. I take up milk. Milk was avail
able in plenty in Pondicherry. Actually 
milk was being suoplied to Nevyli 
from Pondicherry. Earlier the produc
tion was 17.000 litres a dav whereas 
now it has come down to 7,000 litres;. 
Milk is v»ry scarce in Pondicherry and

the people are facing a lot of hardship. 
How did it happen! The Governor 
bungled with the system of collection 
and distribution of milk. For tbi  ̂
bungling it is the Governor and the 
Chief Secretary who are responsible.

Sir, withr regard to the funds allot
ted, the Centre must watch and fol
low up and see that they are spent 
for the purpose for which they are 
earmarked. Funds were allotted 
for the construction, of quarters 
for NGOs and officers. I think the 
foundation-stone was laid by Mr. 
Gujral about two years ago. but 
the buildings have not yet come 
up. Instead, those funds have been 
used to construct some posh bun 
galows for the I.A.S. officers at a 
distance of 8 kms. from the office, and 
for going home and returning to th“ 
office they are using the Govrnmert 
cars. Their cars are used by the 
Ministers and the entire expenditure 
is borne on Government account 
This is how they misuse the fund'. 
Thus, they are diverting the fund? 
according to their whims and fancies 
and misusing the funds earmarked for 
this purpose. I can give several ins
tances, but for want of time, I jjhall 
not do so.

The hon. Minister has said that 
way of grants-in-aid a sum of Rs. 4 73 
crores has been allotted to 'Pond • 
cherry. It is for meeting the financial 
requirements of the State That 
grants-in-aid are to be £iven. This 
territory is directly under the Unio-i 
Government. So. grants-in-aid mean 
matching the financial needs of the* 
State But here the financial need* 
of the State have been cut to match 
the grants-in-aid which this Govern
ment is granting. So, the sum allot
ted in this regard is not adequate. So- 
many Ministers 20 to Pondicherrv. 1 
do not know whether they go by heli
copter or thev travel bv car. It is 
very difficult to travel inside Pondi
cherrv citv because of the verv bad 
condition of the roads. The mainte
nance of the roads is very poor, and 
the maintenance of drainage is rotten, 
and the supoly of drinking water u 
inadequate. They are going: down
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every day. A  sum o f Rs„ 15.46 lakhs 
has been a llotted  for urban  d evelop 
ment, B ut in  th e exp lan ation  it is 
said that t'ae increased provision in 
the budget is meant for expandint* 
assistance to the recen tly  constituted 
Panchayati Raj institutions. B ut Pan- 
chayati raj institutions are not foun r« 
in urban areas. The amount is allot
ted for urban developm ent but it  is 
given to the villages. I do not minri 
if the villages also need developm ent 
or the rural areas also need develop
ment. But here the urban areas have 
also been brought dow;i to tne le ve ! 
of rural area?. 1 would request Gov- 
r'-nrnent to do som ethin” to develop 
both 'Pondicherry and the rural area®.

The civic am enities in Pondicherrj 
are in a v ery  bad State. T he M inis
ter and big dignitaries often visit 
A u ro v ille  A shram . So, even  if they 
do not. have any consideration for the 
people of Pondicherry, at least for 
th e sake of the several visitors 'hpt 
visit that town, let G overnm ent do 
something. O therwise, they w ill form 
a v e r y  bad opinion about the state of 
affairs in the union territory unde’ 
the Union Governm ent itself.

The State G overnm ent em ployee? 
w orking in the State G overnm ent arc* 
-eligible lor the same scales of pay as 
the C entral Governm ent em ployees 
according to the recom m endations o* 
the Third Pay Com mission. Mv hon. 
friend Shri Jyotirm oy Bosu has al
ready exp lain ed  how funds have been 
allotted for the police and other un- 
rem unerative purposes. B ut even 
though five months have elapsed sine'’ 
the orders wore issued for giving effect 
to the recomm endations o f the Third 
P av Commission, t^e State G overn
ment em ployees have not been naif! 
those sc?J»3. Several categories are 
yet to k^ow w hat grades they are 
coing to be fixed in. Even that i> 
Jpff >n dou 5t. The S tale  Governm ent 
-’m ployees’ organisation has decided 
to protest tind they m ay not receive 
‘ be’>  pay nr\ thp 1st A ugust as 
m art of n otest. From  12th August. 
th»v want to ,?o on a hunger-strike. 
W hy shoulc we invite such agitations?

Let Governm ent pay to  them thttir 
dues as early  as possible and avoid 
t ie s e  unwanted agitations.

I have to m ake some suggestions
also for the consideration of Govern
ment. A lthough I oppose President's 
rule, thanks to it we have had an 
opportunity to discuss the whole af
fairs of Pondicherry in this House,

Some jud icia l reform s are ne:.*ea- 
sary for the T erritory  so that they can 
have their own jud iciary. Now ft 
is within the jurisdiction of the 
M adras H igh Court. C lients h a v e .to  
go to M adras for revision, for appeal 
and w rit petitions'. In the case of 
w r it petition. I can understand be
cause there are not so many of them. 
E ut no\>’ even for revision and for 
appeal a:xt other things they have to 
go to M adras. So ! would suggest 
that a Bench be located in Pondi
ch erry  w hich w ill sit for at least a 
w eek  in a month or so or as the cases 
require so that these m atters can be 
disposed of locally.

SHRI .TAGANNATH R A O  (Chatra 
pur\; It is 100 miles from  M adras.

SHRI M. K A L Y  * N’ AFU N D ARAM : It 
w ill be easy for tiie Hich Court to 
move t'lere rr.ther than ask the pc*op!»j 
to m ove to M adras. Otherw ise, how 
can the poor man net justice?

SHRI K. GOPAI..; The territory goes 
upto K anyakum ari.

SHRI M. K A L Y A N A S U N D A R A M : 
There is an agitation for locating a 
Bench at T iruchi or M adurai. You  
should support it.

SHRI K. G O P A L ; In every district 
headquarters.

SHRI M. K A L Y A N A S U N D A R A M : 
The Land Ceiling A ct has been D a s -  

sed. Anothor A ct has so been pas
sed to provide house sites for agri
cultural In^vjrors. B ut these Acts 
are being sabotaged; th ey  are not 
being given effect to. E ven  the pro
vision m ade for provid ing house sites 
for H arijans is very  m eagre. W hat-
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evw fom ’Wfci allotted earlier has 
not been spent properly. th«w  it 
not i  single village where Haryana 
h«v« been provided with house sites. 
Although the Lt Governor proclaim* 
hhnself to be «  Harijan and he is 
all out lor Harijans, the Harijans Sn 
the Territory are not at ail looked 
after. Whatever funds are provided 
for Harijan welfare are diverted. So 
at Jeaat see that these two Acts are 
given effect to as speadily as possible 
and steps are taken to Implement 
them.

The Government has promised to 
locate a University in Pondicheny 
Tamil Nadu also will be inetre^ted in 
the development of Pondicherry 
because whatever is done for Pondi * 
cherry, Tamil Nadu will also benefit 
So even if you do not agree to give 
another University for Tamil Nadu— 
on the strength of it& population it i* 
entitled to one or two more—kindly 
see that Pondicherry University '9 
inaugurated as early as possible.

The Territory has good possibilities 
of maritime fishing and also inland 
water fisheries But this department 
is neglected There need not be any 
food shortage at all m this small Ter
ritory Hiey have plenty of fish and 
plenty of rue They can live on 
these Not only that They can 
supply fish to adjoining towns also 
But they ar« not properly exploited 
and utilised So attention should be 
jtven to fisheries

I know Shri Ganesh cannot reply to 
all these points. I want him to con
vey all these things to the concerned 
Ministries I would urge upon the 
Home Minister and the Prime Min
ister to take early steps for holding 
elections to the Territory. Until 
election* are lield to the Aaaemblar, 
there ia no question of holding elec
tions to the Muafcipalitie* and 
Panchayats under the Dew Act, A  
popular Mintetey must take charge 
there and %  should hold the M *  
cipai and elections*
125? l» S ~ *
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It is not at all difficult to hold elec
tions unless you are waiting lor 
some more defections.
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all the smaller pockets have become
-nothing but smugglers paradise.
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SHRI ARAVINDA BALA PAJANOR 
(Pondicherry): Mr. Chairman, Sir, so 
far as the elections are concerned, I 
do not think there can be any other 
opinion except asking the Government 
to conduct elections immediately. 
When the hon. Minister moved the 
Appropriation Bill in the month of 
April, so much heat was produced 
here and I honestly believed that they 
will conduct the elections before five 
months so that there will not be any 
necessity for the second stage of pre
senting the Pondicherry Budget before 
this House.

1 wouM like to draw the attention 
of the House to what took place at 
the time of elections. The other day, 
I was listening to the honourable 
Prime Minister patiently and I was 
surprised when *he advised the Oppo
sition parties to behave properly and 
to conduct themselves in a manner 
exected of in a parliamentary demo
cracy. What has taken place in 
Pondichoery is a peculiar thing. They 
were put in the position of Opposi
tion. Tine? wore raying tfurt It v n  a

1M6 (SAJtA) t>. 6 , < * W l~ 2^6

cherry), 1874-75 
question of minority Government, 
because of the lacuna in the Election 
law, there was a minority Govern
ment. If we take the election of the 
parliamentary candidate, that is, my
self, as it is explained there, there are 
30 constituencies in Pondicherry State 
and out of the 30 constituencies, in 
21 constituencies the people have 
voted only for Anna DMK-CPI 
alliance. That means, the popular vote 
was only for Anna DMK-CPI alliance. 
When that was explained to them* to 
the ruling party, to the other parties 
and the previous ruling party at 
Madras, they expressed openly that 
they will behave as a responsible 
Opposition. It was made known to 
the press and the public also. Only 
after that, Anna DMK CPI took the 
responsibility of forming the Govern
ment

Immediately on the second day, they 
voted the Government out. I  just 
wonder how far the platitudes expres
sed by the honourable Prime Minister 
regarding the conduct of Opposition 
parties, to conduct themselves as a res
ponsible Opposition, are applicable in 
their case. I say this not with any 
olitical motive. But when you bring 
this Budget before this August House, 
you must remember that you have not 
conducted election during the past five 
months for reasons best known to 
you. I think, as a some hon. Mem
bers said, perhaps, they are expecting 
some party defections. It is for them 
to look, not for us.

The people are merely interested in 
having a popular Government. Many 
things have been said about the 
present rule there. I do not want to 
add anything more. The only thing 
I would like to bring to the notice of 
the House is that the people there are 
not having a popular Government and 
they are not having their representa
tives to whom they can go with their 
grievances and get them redressed.

It is unfortunate that the previous 
speaker' said that Mafci, Karaikai and 
Yamen can be merged with neigh
bouring States. Perhaps, he Is no*
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aware of the situation and the cul* 
tural heritage of the State of Pondi
cherry.- If he expresses his opinion 
there, I am sure, he will be Voted out. 
Perhaps he has not got the persona) 
experience there. Those COntwars 
are spread over in four Staler They 
are not in a position to meet the 
often and the Governor is also not 
able to get the opinion of these people 
often; therefore, it is impossible tor 
the Governor to give solutions to their 
various problems. That is the reason 
why there is scarcity of rice there. 
That State was never in deficit so far 
as food materials are concerned. But 
today I got letters that rice is sold at 
Bs. 5 50 per kilo in Pondicherry and 
at Es. 4 50 per kilo In Karaikal. Karai- 
kal is on the delta of Cauvery and it 
is supposed to supply rice to the 
entire State. But even iu Karaikal 
rice is sold at Ks. 4.50 per kilo; one 
bag of paddy is sold at Bs 75 today; 
two months back it was only Rs. 451- 
From this you can infer that the ad
ministration is responsible for this 
kind of misdeeds. The only solution 
is elections. I do not know why the 
Government at the Centre is feeling 
say, to have early elections there, if 
you have only politics in your mind 
and not the interests of the people, 
then you can postpone the elections 
upto 1976 or even beyond that. If you 
have any respect for democracy—-which 
I fail to note in this august House 
sometimes—let us have the elsctions 
in Pondiehe-ry as eaily as possible

Secondly, so far as administration js 
concerned, as one of the hon. mem
bers pointed out, there are anomolies 
in the pay scales of government 
servants in the State. You can have 
a good Government only tf the needs 
and grievances of the government ser* 
vants are properly looked into. We 
talk so much about corruption. It is 
all because of the mistakes we commit 
and the injustice that we do to the 
government servants at every stage. 
I would not blame the government 
servants. It is a question of O'lr own 
mistake. When this small pocket 
merged with the Indian Union in the

year 1964, the former French govern
ment servants were assured that their 
interests would be protwurt. But, 
subsequent to that, nothing has been 
done. So many departments have 
come up, and the pay scales wer«a 
fixed according to their whims and 
fancies, without following anr norms. 
Because of this, the pay scalcs at 
various stages are in different lines. 
The Second Pay Commission recom
mended certain things, but they were 
not implemented. When the Third 
Pay Commission came, vhty wanted 
to have a uniform system in Ponndi- 
cherry. In fact, it has created the 
maximum discrimination among the 
government servants and they are all 
very much annoyed and displeased 
over this. I will give one instance. 
Take the case of Veterinary Depart
m en t You will find that the doctors 
there are very poorly paid compared 
to the doctors in o th e r  Uni^n Terri
tories who are given a much higher 
scale o f pay, and no reason has been 
given why these people i,T* discrimi
nated against and are g’ven a towel 
pay. This is net the only case. Take 
the case of JIPMER which is directly 
governed by the Central Govern
ment. There also the portion is the 
same. The position is thj same in 
Education Department also. There 
are many anomalies. Daily we get a 
number of petitions from them. 
B e c a u se  there is no popular Govern
ment there, th e y  are sending them to 
Members of Parliament. We have 
submitted them to the Governor and 
the Department concerned and have 
suggested to them to have a Commit
te e  to look into all thesa things and 
make suitable recommendations to 
the Central Government to have uni
form scales of pay in respect of all 
Union Territories. But tiiat is not 
being done. I would request the hon 
Minister to look into this matter ana 
do some justice to those people.

A number of members axe pleased 
to talk to me because T represent a 
place which is rather attractive. Not 
only it is a state which was once ruled 
by the cultured people of France tut
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the great values ol equality and fra
ternity still prevail 1 know the 
Arvind Ashram is there which is a 
great attraction. My name is also. 
Arvind. 1 believe T too can attract 
your attention. The Arvind Ashram 
is there and attracts number of 
people from Centre. Yet, the State 
capital is like a small village. Only 
the Ashram is beautiful but if you go 
outside the Ashram, everything is in a 
rotten condition because the State ^as 
not taken so seriously thai il is also 
a territory directly governed by the 
Central Government under the con
trol of an Administrate**. Because of 
this the State is in a poor state.

Karaikal is another \ »U »£,e which is 
day by day deteriorating and if th* 
Government take it scri >uriy and if 
they want to develop the agricultural 
part of it, they can h«ve s small agri
cultural unit or a fertiliser unit where 
they can mix up fertilisers from the 
SPIC or and Madras lortili&ers. That 
also they aie not contemplating. The 
late Shn Mohankumaramangalam 
assured the people of Pondicherry 
that he would bring down one heavy 
industry. Unfortunately he passed 
away and I cannot say that I am fortu- 
nate that I have coatg to take his place 
but I would like '&• submit to the 
Government to conslicr thig very 
seriously to stait one heavy indust: y 
at Po.idicherry.

Finally, I would like to submit one 
other fact. The Pondicherry territory 
may be upgraded to tlo state of a sub- 
State. Many people complain that it 
is not financially possible. But I 
would like to bring to the notice of 
this august House that in Pondicherry 
there are 30G0-4000 people who are 
receiving French pensions by which 
the Government of India get a sum 
of Bs. 4.5 crores every year as foreign 
exchange because these people’s 
services are considered as services 
rendered to France and the amount is 
paid in Franc# and naturally they 
are converted into rupees and paid

Cherry), 1974-75 
here. 1 think thio aspect also must 
be considered.

Another thing, when they develop 
roads, they do not understand the 
difficulties of the villages there. They 
only develop the roads in towns. Even 
the main streets of Pondicherry, as 
Mr. Kalyanasundaram explained, are 
in a rotten condition. Still worse are 
toe roads in Yenam and you cannot 
travel in Mahe. The sarme condition 
prevails in Karaikal also. 1 do not 
remember the name of the hon. 
Member who said that to solve all 
these problems the areas be merged 
with the neighbouring States. That 
is a way of developing the parochial 
feeling and of linguism. We forget 
the unity of this country and 1 am 
very much proud to represent a 
State in which four languages are 
merged and I am able to represent 
four different and far-flung areas. This 
unifying factor is there and it i» very 
bad for us to suggest merger of these 
small parts with the neighbouring 
States judt for the sake of pleasing 
certain communal ideologies... (Inter- 
ruptions).

AN HON. MEMBER: What is com
munal there?

SHRI ARAVINDA BALA PAJA- 
NOR: My friend, Shri Gopal was refer
ring to the South hostel which was 
proposed to be started at ondicherry. 
That should be encouraged. We 
should go a step further and encour
age a four-star hotel in Pondicherry. 
Daily great number of foreigners are 
visiting Pondicherry as also visitors 
from other States. The main com
plaint they make is that they are 
unable to get a decent place to stay 
for a day. If you get into the Ashram, 
it is all right But if you want to stay 
outside the Ashram, it is impossible 
for them to sav as there Ss no decent 
hotel to oay. I  would, therefore, appeal 
to the Centr#. and the State adminis
tration to take it very seriously and 
encourage people to construct a four- 
star hotel there which will promote 
tourism.
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, Then, Mahe is in Kerala. That can 
be developed like Kovalam which is 
a tourist attraction centre. Mahe also 
can be developed as a tourist resort 
on the line» of Kovalam.

So iar as the housing schemes are 
concerned, the Government of India is 
not taking it seriously the difficulty 
of the Government servants. As Shri 
Kalyanasundaram expressed, £ix bun
galows have been constructed at a 
heavy cost and 'the Government ser
vants are appealing daily at least to 
grant them loans to construct their 
own houses, but it is not considered.

Now like the old ICS, the IAS cadres 
are there and a class mentality is 
building up there and this was a thing 
which was not at all prevalent during 
the French rule in Pondicherry. This 
is a thing which I would respectfully 
bring to the attention of the Govern
ment. There was complete amity 
among all the Government servants. 
I l l  ere was not at all any difference 
among the Government servants, but 
now what has happened id this. I 
have received a large number of 
complaints from the subordinates 
there. When they approach the 
secretaries or other officials to give 
their grievances they are asked to go 
out like small urchins. Because of 
this kind of attitude they have formed 
a large number of associations. This 
ig being encouraged by the top level 
people also. Numerous associations 
have sprung up and are creating dis
unity among Government staff. Now 
they propose to have joint consulta
tive machinery and compulsory arbi
tration lor Government servants. I f  
that is so recognised these grievances 
con be sorted out in their common 
meeting.

Although Pondicherrv i* a small 
State it is part and parcel of this great 
country of ours. Tt hew a number of 
great attractions. Let them not do 
whatever suits tTi* whims afld fancies 
of thp Central Government Let them 
rot treat this n* a small pocket. Let 
Government tnkr it geriously and do

the needful; let them face facts hon
ourably and honestly and conduct the 
elections there immediately.

SHRI P. G. MAVALANKAR 
(Aiiinedabad;; 1 am glad to be able to 
participate in this Debate. My fnend 
Mr. Piioo Mody is wondering why 1 
am speaking on Pondicherry as well 
Although we are elected from this or 
that constituency, we represent the 
nation as a whole. We cannot say, we 
shall speak only on this or on that 
region.

I had visited Pondicherry in August 
1967. 1 stayed there for a week. 1
was there in connection with one inter
national conference. The impressions 
I got are still vivid in my memory. 
What the hon. Member Shri Aravinda 
Pajanor s&ud has great relevance. The 
region of Pondicherry has special and 
significant place m thw country. The 
attraction is two-fold. Number one, 
it was under the French colonial admi
nistration and it had a distinct culture 
of its own. Second, it has this great 
attraction of Shri Aurobindo Ashram 
■*nd the stay there 0* Sri Aurobindo as 
well as of the Mother for many 
decades.

There is one fact which I cannot 
help mentioning in the very beginning 
and that is that the whole area looked 
more or less desolate in and around 
Pondicherry. There war; not much of 
development in terms of roads or 
buildings or houses or residential 
accommodation for poorer people. I 
was aghast when I saw in the same 
city of Pondicherry a kind of existence 
of double worlds; there was tremen
dous contradiction and even appalling 
contradiction between the one and the 
other! When on one side this region 
could offer so much to the rest of the 
country and also to the reot ©* to® 
world on the other side what I  found 
was that there were pockets of dire 
poverty and malnutrition and dirt, 
absence of legitimate conditions of 

law and order and decent and civili*®d
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living in terms ol planning etc. of the 
iUdUi, ouucungs, scnoois aua. go on.

X do fuel that while ihe State oi 
Peuicueherry m under the Central 
Administration now, the Government 
ox India will look at this region with 
particular care and interest, j under
stand that Mr. Aravinda Pajanor has 
given notice of several cut motions. 
One of them is about the pioposed 
Central university in Pondicherry. 
The fact that such a Central Univer- 
s ity  i& going to be set up in Pondi
cherry means that the Centre has 
already shown considerable interest in 
this region. T h e y  should not only 
take interest in the educational and 
cultural fields, but they should also 
take interest in respect of providing 
the basic necessities and amenitie# to 
lakhs of people who are living there.

Let it not be said that these people 
who lived at one time under one 
colonial rule now Jive under a rule— 
not, of course, a colonial rule—which 
is not caring for their primary needs. 
Therefore, I feel that something has 
to be done. I also support very 
strongly the demand for an early 
election in Pondicherry.

If I mistake not, the President* jule 
was promulgated in Pondicherry on 
28th March this year, whereas in 
Gujarat, as you all know, the Presi
dent’s rule was promulgated on the 
9th February this year. Some hon. 
friends from Pondicherry and other 
areas have said—I too have to say 
so—that when a State is under Presi
dent’s Rule, there is a peculiar diffi
culty which the people of that State 
experience. They are not able to 
represent their grievances and pro
blems actively almost daily and regu
larly to their elected representatives 
because they do not exist there. Now, 
whenever they try to represent their 
problems through their elected repre
sentatives of Lok Sabha and Rajya 
Sabha, obviously that also becomes 
somewhat difficult. The time here is 
also limited. There are many pro-
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cherry)*
bicuis that uiv aiscussd in this 
national raruamont, ana n the State 
were to remain under PresxdeuVa run* 
lor a iong speii, you wiix appreciate 
that the people ot those areas where 
mere is President's rule for more ♦*»»» 
six months are bound to suffer be
cause there is no direct accountability 
of that Administration to the elected 
people. Officialdom grows. Even if 
there is a popular or democratic rule 
in other States or in the whole coun
try. we find that again and again there 
are complaints about the ever growing 
bureaucratisation and officialdom. You 
can, therefore, w eir imagine that 
where there is no popular rule, the 
officialdom would increase all the 
morel That is what is happening, 
whether it is in Pondicherry or in 
Gujarat.

Before I come to my final points, X 
want to put on record one thing that 
merely because a State is under Presi
dent's Rule, therefore the officials 
need not necessarily be considered as 
not accountable. There is accountabi
lity of course, but there is no higher 
level body of elected representatives 
who are directly in touch with the 
people and who understand the peo
ple’s problem®. Because they are with 
the people in the constituencies, they 
ro back to the Legislators or to the 
Ministers or to Government of the 
d£tv or the Chief Minister and so on 
and so forth and ask for a review at 
their eases. Therefore, the people feel 
that what they feel and what they 
asuire in terms of their problems and 
points and anxiety is being under
stood. heard and listened to and is 
being cared for and is being looked 
into. That vital aspect remains un
fulfilled in the President’s Rule, This 
is what is unfortunate. That is why
X feel from that angle as well that 
elections in Pondicherry should also 
be held as early as possible. I  had 
made a similar demand for having an 
early election in Gujarat, when we 
discussed the Gujarat Budget lest 
week. One Anal word and I have
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done. 1 find that even when a State 
is under President's Rule, a number 
of problems which are local or regio
nal in character but are nonetheless 
important cannot be brought there in 
the House, But, they can be referred 
to the Ministers. And the Ministers 
try to reply. 1 do not blame Shri 
Ganesh if he cannot reply to all 
points, because he does not know 
tries are involved. But you are aware, 
Ŝ r, that many problems are not 
attended to immediately. I shall give 
everything. He cannot give replies 
for everything because so many minis- 
one instance. I am sorry I have to 
give the illustration of Gujarat. For 
the last one year and more, as many 
as three out of five labour courts are 
not functioning in Ahemdabad. That 
jks because the three labour court 
judges are not appointed. That means 
that over 8,000 cases are pending in 
labour courts. Every day 200 cases 
come up and hardly two or four or 
six cases are disposed of. Labourers 
in hundreds w?it there day long and 
Ipo back disheartened. Is this not 
serious’  Occasionally. I can bring up 
the problems here. But, we cannot 
do so everyday in the Lok Sabha. 
After all Parliament is for the whole 
country. At the same time, would you 
lik* the neonle of that particular State 
-w*h#»th<»r in Pondicherry or in Gujarat 
to wait for one y*ar*

The point is that elections may be 
postponed by another six months. In 
that case the people may have to wait 
for another spell of six months to get 
rice at cheaper price. Will the peeple 
of Pondicherry have to wait for a long 
time for the popular rule there to 
enable them to get better conditions 
in terms of housing, municipal ameni
ties and so on and so forth?

MR. CHAIRMAN: Mr. Mavalankar, 
it is quite ingenious on your part to 
bring in the grievance of Gujarat in 
Pondicherry budget like Mr. Bosu 
which has n0 direct relation*

SHRI P. G. MAVALANKAR; I Van 
giving an illustration and 1  was trying 
to state it with great sincerity*

MR. CHAIRMAN: 1 am not doubt
ing your sincerity. The question is; 
it nas no dii ect bearing.

SHRI P. G. MAVALANKAR: In the 
beginning itself I said I am sorry to 
give an illustration from Gujarat. One 
can repeat examples for Ponicherry 
also. 1 am not repeating the examples 
of Gujarat. I am only saymg that if 
you go on indefinitely postponing the 
elections, you will only deny to these 
people their rightful claim of having 
a popular rule there. This is what it 
comes to.

Therefore, I want to conclude by 
saying that Pondicherry as also 
Gujarat should have a popular rule 
again as e a r ly  as possible because our 
Constitution does not provide tor 
President’s rule as a kind of long
term luxury to be thrust on the people.

The President's rule has been pro
vided in the Constitution so that when 
a democratic machinery fails you have 
to inject a dose of greater democracy 
Until that is implemented in the interim 
period you have to have President’s 
rule But of necessity that period 
should be the shortest possible. It is 
from that angle I want to oppose the 
Pondicherry Appropriation Bill which 
is before the House

SHRI G. VISWANATHAN (Wandi- 
wash); Mr. Chairman, it is unfortu
nate that Pondicherry Budget is being 
discussed in Lok Sabha and not in the 
Pondicherry Assembly. The fall of 
last ADMK-CPI coalition Government 
has led to the President’s rule in Pon
dicherry. Pondicherry i* the most 
neglected Union territory in India. As 
Mr. Ganesh comes from one such neg
lected union territory he must be 
aware of the difficulties which the 
people of such union territories face.

When I wont through the Budget *  
gtrange thing occurred to me. When
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there is a revised estimate under all 
headings it is indicated revised esti
mates but when I look at the grants- 
ia-aid from the Central Government 
lor the year 1973-74 the original esti
mates was Rs. 407 lakhs but strangely 
the revised estimates have gone down 
now and it is only Rs. 394 lakhs. Why 
has it been cut down? As the grants- 
in-aid given at present are not enough,
1 would like the Government to raise 
it to Rs, crores or Rs. 7 crores so 
that all programmes started already 
could be completed. 1 join with all the 
earlier speakers in condemning the 
excessive expenditure on police. There 
is not much law and order problem as 
far as Pondicherry is concerned. The 
most urgent problem facing Pondi
cherry at the present moment is short
age of power as a result of which 
both agricultural and industrial sec
tors have been affected. Pondicherry 
used to be a surplus State in agricul
ture but because of shortage of power 
food production is going down. Half 
of the single industrial estate which 
Pondicherry has is vacant. Even 
though there are some industries they 
are not functioning at all. Central 
Government must take it up on its 
own and a thermal power station be 
given to Pondicherry immediately so 
that they may get at least some power 
for industries to be run in Pondi
cherry. Unemployment* no doubt, is 
there throughout the country but as 
far as Pondicherry is concerned it is 
on account of there being no Single 
major industry in Pondicherry. So, 
on<2 of the heavy or defence industries 
should be located in Pondicherry.

Sir, a Central university has already 
been promised but when is it going 
to be inaugurated. No doubt, some 
committees have been'coming and go
ing tout we are not hearing anything 
about the inauguration of the univer
sity from the Education Mirflster. The 
Tourism Ministry is not doing any
thing in Pondicherry. They must take 
more interest in Pondicherry because 
one of the places in the South the 
tourists from international areas want 
to visit is the Ashram in Pondicherry.

But the Tourism Ministry is not doing 
anything. There are no grants from 
the Tourism Ministry or even the 
ITDC. Even the ITDC is not building 
any hostels or hotels in Pondicherry. 
So, I support my hon. friend from 
Pondicherry that the ITDC should 
take up the construction of a hotel 
in Pondicherry so that all the 
foreigners and even visitors from in
side the country can go and stay there.

As m y  hon. friend Shri Kalyana
sundaram has pointed out, there is 
shortage of milk and shortage of food. 
The Central Government should imme
diately see that enough food is sup
plied to the people. There is a lot of 
bungling going on in regard to milk 
distribution. The Central Govern
ment should advise the Lt. Governor 
to look into the matter so that milk 
is distributed wherever it is required.

A demand was made that a Bench of 
the High Court should be located at 
Pondicherry. I do not know how far 
it is feasible. We have been demand
ing in our State for sometime that a 
Bench should be located at Madurai 
which is about 300 miles away from 
Madras, but Government have not 
conceded that demand. So, I do not 
know whether they are going to con
sider this also.

During the President's rule or the 
Lt. Governor’s rule, he must know 
what problems are facing the people. 
If there is a popular government, they 
will know the deficiencies and short
ages and what is to be done to the 
people. But at present, the Govern
ment there is not able to meet the 
situation. So, the administration must 
be geared up so that all the demands 
of the people could be met. The Cen
tral Government should take up the 
responsibility and see that imme
diately adequate food ts supplied to 
the people of Pondicherry.

firrr f t r w  nrr*  v  «nr *  *rr-
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THE MINISTER OP STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): I am thankful to the hon. 
Members who have briefly participated 
in this debate. As the House is aware, 
Pondicherry was discussed when the 
vote on account was granted by the 
House, and similar points were raised 
during that discussion also.

The point that has been made by 
most hon. Members is about elections 
in Pondicherry. There is no dispute 
over the fact that Pondicherry should 
have an elected government, and there 
is no replacement possible for an elec
ted government. The House is aware 
that President's rule will last till Sep
tember. The Governor will have to 
make his recommendations and on the 
basis o* his report, Government will 
have to decide about the timing of the 
elections.

Naturally, in a debate like this, many 
points come up. The ruling party has 
been accused. Pondicherry is one 
area where the strength of the parties

was so tenuous that the fall of the 
Government became inevitable on the 
strength of the parties themselves. 
Therefore, we need not bring in the 
question of defects and such other 
things so far as Pondicherry is con
cerned.

As for the point made by Shri Joshi 
for the merger of these areas with the 
neighbouring State, the hon. represen
tative of Pondicherry has very aptly 
replied. I myself come from a small 
area.

SHRI J AG ANN ATHRAO JOSHI: 
You merged Coorg with Karnataka. 
It had an Assembly also.

SHRI K. R. GANESH: People in
small territories develop their own 
personality and they would like to see 
that that personality is preserved; 
they would not like to get submerged 
in the larger neighbouring States. I 
think the Member for Pondicherry has 
himself indicated the views of the 
people there. Obviously it is a matter 
that will have to be finally decided 
taking the views of the people into 
consideration.

SHRI J AG ANN ATHRAO JOSHI: 
This is double-standards. Overnight 
you merged Coorg with Mysore. 
Now you talk of taking the views of 
the people.

SHRI K. R. GANESH: As regards
development of Pondicherry, some hon. 
members have pointed out that Pon
dicherry is a very neglected territory. 
It may be true that compared to many 
other developed areas, Pondicherry 
may not be developed in that way, 
but if the facts 1  have are 
examined in the context of 
the general under development of 
India, I  think Pondicherry wiH claim 
some status. My point in referring to 
these facts is only to indicate that the 
Central Government have been step
ping up their allocations to Pondi
cherry. For instance, If you take the
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budget estimates for Pondicherry from 
1989-70 to 1973-74, they have gone up 
from Rs. 883.92 lakhs to Rs. 1501.44 
lakhf which means 50 per cent more 
outlay. In terms of receipts also, it is 
about 50 per cent increase. If we take 
the plan also, the outlay of Rs. 400 
lakhs approved by the Planning Com
mission for 1974-75 is a sufficiently 
high allocation. The Planning Commis
sion have approved an outlay of Ra. 
5.25 crores comprising of Rs. 4 crores as 
central assistance and Rs. 1.25 crores 
to be raised by the Territory, In the 
total plan outlay including centrally- 
sponsored schemes, in the sector-wise 
division also, emphasis is given to de
velopment (programmes as well as so
cial services. For instance, out of the 
total budget estimate of Rs. 1501.44 
lakhs, education gets Rs. 262.78 lakhs, 
making a percentage of 17.5 per cent. 
I am not citing these figures to prove 
that Pondicherry is very developed; 
that is not my point; particularly a 
person like mvself coming from a small 
Union Territory would not like to 
make it. I cite these only to indicate 
what is done there. In terms of liter
acy, the percentage is 46 in Pondi
cherry as against the national average 
of 29.34.

SHRI DINESH JOARDER (Malda): 
That is not because of President’s rule.

SHRI K. R GANESH: Anyway, it 
is being continued.

SHRI M. KALYANASUNDARAM: 
It cannot be stopped.

SHRI K R. GANESH: There are 
other Union Territories where the 
same development has been there.

SHRI ARAVINDA BALA PAJA- 
NOR: Is there a proportionate
increase?

SHRI K. R. GANESH: Why are they 
afraid of facts? I do not think it is the 
contention of the hon. member that 
French rule was better than the rule 
now. That cannot be your contention. 
I am stating a fact. I  do not say that 
Pondicherry is a developed State. 
Something has been done there and it 
is better to recognise that It is not

only because of the French. There are 
other territories around that like 
Tamilnadu which are developed. About 
the Central University to be set up 
there during the fifth plan, land has 
been made available by the State Gov
ernment. Also proposals have 'been 
initiated for making collegiate educa
tion free to the students upto the 
degree level. This was not done by 
the French. In terms of health and 
number of beds, Pondicherry cannot be 
called an absolutely neglected State. 
Since power constitutes the key to de
velopment, the Planning Commission 
has agreed in principle to the setting 
up of a thermal power plant there—

SHRI G. VISWANATHAN: In the
fifth plan?

SHRI K. R. GANESH: That is not 
indicated, but they have agreed to it 
in principle.

SHRI DINESH JOARDER: The 
Prime Minister will go and announce 
it at the time of the election.

SHRI K. R. GANESH: Well, she is 
the Prime Minister and if it is to be 
announced, she will announce it. It 
can’t be helped. But elections are not 
won like it. If you make a more de
tailed study of what happened there, 
you will know. You can’t say the 
DMK Government did not do anything. 
Elections are not won on the basis of 
some plant being put up there.

Coming to tourism, I am informed a 
motel will be set up in Pondicherry. 
Karaikkal will have a tourist infor
mation bureau—I do not know what it 
means!

SHRI SOMNATH CHATTERJEE: 
Is he permitted to say something in 
the House without knowing what it 
is? It is worse than misleading the 
House.

SHRI K. R. GANESH: I thought
hon. members had a sense of humour. 
(Interruption*). I  have to read from 
the notes. I  am not the Chief Min
ister or Chief Secretary of Pondi
cherry. I am just holding somebody
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else’s baby. I have to pass on t'o the 
House whatever information 1 have 
got from there.

The youth hostel will be a Central 
Sector scheme, for which necessary 
site has also been acquired.

MR. CHAIRMAN: Whosoever^
baby it may be, you will agree he is 
holding it well.

SHRI K. R. GANESH: About the
Pay Commission’s recommendations, 
many categories have been notified. 
Some categories have yet to be noti
fied. But that is a problem common 
to many other places, not confined to 
Pondicherry alone. I am told that 
On-Account payment has already been 
made. The payment of DA arrears 
has already been made. The arrears 
will be paid to the notified categories 
as soon as the Budget is passed. 
Ottter categories will be notified by 
the Government

I myself know that thorr are cer
tain difficulties in that. There are 
many anomalies. When the popular 
Government was in Pondicherry, 
whether short-lived Government or 
earlier Government of DMK and 
CPI, many Ministers came and dis
cussed it with the Finance Ministry. 
There are many anomalies as far as 
Pondicherry is concerned, as it is in 
respect of many Union Territories. 
Actually, this matter was to be dis> 
cussed with the former Health Min
ister of Pondicherry, Shri Subbaiah, 
who is a veteran leader of Pondi
cherry State. He has taken interest 
In the Health Department and in 
various other things. When the Com
mittee is set up, I hope, it will be 
expedited.

Another point was raised by Shri 
Kalyanasundaram. I am informed 
that there has been no diversion of 
funds earmarked for housing con
struction of Type II, III, IV, V and 
VI houses. Only Type V  and VI 
houses have been built while more 
than 250 Type HI and IV  houses are

under construction

About the point whiffo Shri G. 
Viswan*than raised, the information 
that has been given to me is that the 
total amount earmarked for expendi
ture was spent and the grant-in-aid 
was less becausc of increased open
ing balance from the Consolidate^ 
Fund. I will inform the hon. Mem
ber, in detail if there are any techni
calities in it.

SHRI ARAVINDA BALA PAJA
NOR: Regarding status-hood, what
about B-2 status for Pondicherry and 
C-2 status for Karaikal, Mahi and 
Yamen? That has been recommend
ed by the Pay Commission for other 
Union territories. It has not been 
suggested for Pondicherry. The cost
ing of living in Pondicherry is equal 
to that of in Madras and the cost of 
living in Karaikal is more than that 
of in Tiruchirappali or Madurai. 
That also may be implemented.

SHRI K R GANESH: So far a?
the status of cities is concerned, it is 
based on population and other criteria 
that the Pay Commission has laid 
down.

The hon. Member, Shri Mndhu 
Limaye. has made a good suggestion. 
It will be examined whether in this 
University—anyway, Pondicherry has 
French culture and French language 
is there—it could be done It can 
be examined.

As far as the problem of shortage 
of rice and various other shortages 
are concerned, as mentioned by Shri 
Kalyanasundaram, partly it may be 
due to some smuggling going on. I 
will draw the attention of the Minis
try concerned to this particular pro
blem, as he has indicated that rice 
has to be rushed there.

As far as the land ceiling Bill is 
concerned. I have found that the mat
ter iR now with the I<aw Ministry 
and it is being processed.

With these words, I commend the 
Budget to the House.
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SHU! DINESH JOARDER: What
about misuse of Government cars and 
public vehicles by the Government 
officers and also consuming petrol at 
the cost of Government funds?

SHRI K. R. GANESH: This is a
general observation. It is a wrong 
thing if it is done.

SHRI DINESH JOARDER: It is
a specific allegation made in this* 
House.

SHRI K. R. GANESH: The speci
fic complaint will have to go to the 
Governor. He will have to look into 
it and take necessary action in that.

SHRI ARAVINDA RALA PAJA- 
NOR: I would like to quote this
from the Pay Commission's report:

rtA  city or a town which, for 
reasons of comparative isolation or 
by virtue of being a place of pil
grimage with a large floating popu
lation or State capital, etc., may 
be abnormally expensive but does 
not qualify for grant of CCA on 
the basis of population, should be 
given special consideration on 
merits.”

Only on this bnsis I am submitting to 
the Government to consider Karai
kal and Pondicherry for grant of 
CCA

SHRI K. R. GANESH: The process 
of locating those areas which have 
high cost of living and which fulfil 
the criteria laid down, being a pil
grimage centre and various other 
things—because there are various 
places which have got very high cost 
of living but which do not qualify 
the criteria laid down—and of find
ing out what should be the mecha
nics for working out this has already 
started, and if Pondicherry qualifies 
for it, then it will come under that 
category.

RHRT DINESH JOARDER: The
Minister has told us that the Presi
dent’s rule will continue upto the 
month of September. We want to 
ftave an assurance from him that it

will not be extended beyond the 
month of September. Already the 
people of Pondicherry are deprived 
of participating in the Presidential 
election through their elected repre
sentatives. As the paraph em alias of 
delimitation and preparation of vot
ers’ lists have been completed now, 
he should come forward with an as
surance to this House that the Presi
dent’s rule will not be extended be
yond September.

SHRI K. R. GANESH: I have al
ready indicated that the Governor’s 
report will have to come. More than 
that I am not in a position to say 
anything.

MR. CHAIRMAN: Now I shall put
all the Cut Motions together to the 
vote of the House. . .

SHRI ARAVINDA BALA PAJA- 
NOR: So tar as my Cut Motion No.
4 is concerned concerning the need 
for holding elections immediately, I 
want to press it for a division. 'Hie 
other Cut Motions can be put toge
ther.

MR. CHAIRMAN: Alright. I will
put Cut Motion No. 4 separately. I 
now put Cut Motions 1 to 3 and 5 to 
8, moved by Shri Aravinda Bala 
Pajanor, to the vote of the House.

Cut motions Nos. 1 to 3 and 5 to 8 
were put and negatived,

MR CHAIRMAN: I shall now put
Cut Motion No. 4 moved by Shri 
Aravinda Bala Pajanor to the vote of 
the House.

The question is:

“That the demand under the 
head 'Elections’ be reduced by 
Rs. 100.”

fJVeed for holding elections immetfi- 
ntely to enable the people of the 
Union territory of Pondicherry to 
have a popular Government] 
<4>

Those in favour may say ‘Aye’.
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SOME HON. MEMBERS: Aye.

MR. CHAIRMAN: Those against 
may say ‘No’.

SEVERAL HON. MEMBERS: No.

MR. CHAIRMAN: ‘Noes' have it,
‘Noes’ have it. . .

SOME HON. MEMBERS: ‘Ayes’
have it.

MR. CHAIRMAN: Let the lobbies
be cleared.

MR. CHAIRMAN: The lobbies are
now cleared. I will now put the cut 
motion to the vote of the House.

The question is:
“That the demand under the head 

‘Elections’ be reduced by Rs. 100.” 
[Need for holding elections immedi

ately to enable the people of the 
Union territory of Pondicherry to 
have a popular Government 
(4)]

The motion was negatived.
MR. CHAIRMAN: Now the ques

tion is:
“That the respective sums not ex

ceeding the amounts on Revenue 
Account and Capital Account shown 
in the fourth column of the Order 
paper, be granted to the President, 
out of the Consolidated Fund of 
the Union territory of Pondicherry 
to complete the sums necessary to 
defray the charges which will come 
in course of payment during the 
year commencing from 1st April, 
1974, in respect of the heads of 
demands entered m the second 
column thereof—

Demands Nos. 1 to 32 and 34/

The motion was adopted.

18.99 hrs,
PONDICHERRY APPROPRIATION 

BILL*, 1974
THE MINISTER OF STATE IN

•Published in Gazette of India, 
Extraordinary, Part II, Section 2, 
dated 30-7-74.

THE MINISTRY OF FINANCE 
(SHRI K. R. GANESH): Sir, I  beg 
to move for leave to introduce a Bill 
to authorise payment and appropria
tion of certain sums from <and out of 
the Consolidated Fund of the Union 
territory of Pondicherry for the ser
vices of the financial year 1974-75.

MR. CHAIRMAN: The question
is:

“That leave be granted to intro
duce a Bill to authorise payment 
and appropriation of certain sums 
from and out of the Consolidated 
Fund of the Union territory of 
Pondicherry for the services of the 
financial year 1974-75.

The mention was adopted.

SHRI K. R. GANESH: Sir, I In-
troducet the Bill.

MR. CHAIRMAN: Shri K. R.
Ganesh to move the consideration 
motion.

SHRI K. R GANESH: Sir, I beg
to moveh

“That the Bill to authorise pay
ment and appropriation of certain 
sums from and out of the Consoli
dated Fund of the Union territory 
of Pondicherry for the services of 
the financial year 1974-75, be taken 
into consideration.”

MR CHAIRMAN: The question is: 
"That the Bill to authorise pay
ment and appropriation of certain 
sums from and out of the Consli- 
dated Fund of the Union territory 
of Pondicherry for the services of 
the financial year 1974-75, be taken 
into consideration '*

SHRI M. KALYANASUNDARAM: 
(Tiruchtrapalli): Sir, I want to say a 
few points. Are you In such a hurry?

MR. CHAIRMAN: You have already 
spoken.

flntroduced/moved with the re
commendation of the President.


